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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.Ne.788 OF 1999, DATE OF ORDER3127-5-1999,
BETWEEN:
V.Ratna Babu. ««..Applicant

angd

1. The Superintendent of Post Offices,
Tenali Divisien, Tenali-522 201,

2. The Pestmaster-General,
Vijayawada Regien, Vijayawada-520 002,

3. Shri p.Veera Reddy,Superintendent ef Pest
Offices, Tenali Divisien, Tenali-522 201.

4. The Chief Pest-Master General,
A.P.Circle, Hyderabad-1,

asseessResSpondents

COUNSEL FOR THE APPLICANT it Mr,.TVWS.Murthy

COUNSEL FOR THE RESPONDENTS :: M3.Shama

CORAM:

THE HON'BLE SRI JUSTICE D.H.NASIR,VICE CHAIRMAN
AND

THE HON'BIE SRI R.RANGARAJAN, MEMBER (ADMN)

: ORDER 3

ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN,MEMBER (A) )

Heard Mr.TVVS.Murthy, learned Ceunsel for the

Applicant and Ms.Shama, learned Standing Counsel

fer the Respendents,
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2. The appligant herein is a LSG PA at Repalle, He

is transferred by the impugned Transfer Order bearing
Ne.BI/I11/99-2000, dated:20-5-1999 (Annsxure. A-II, page.ll
te the OA), te Bapatla in the same capacity. Vice him
ene Sri V.Srimannarayana, LSG PA, Tenali Head Quarters,
has beenpested. These twe transfer erders are at serial

nes.10 and 11 ef the'éaid impugned Transfer Order,

3. The applicant challenges his transfer te Bapatla
and prays fer his retentien at Repalle in the same

capacity.

4. The applicant has submitted a representation
addressed te Respendent Ne.2, vide his representatien
dated122-5-1999 (Annexure.A-1V, page.14 te the OA).

That representatien 18 yet te be dispesed ef,

5. -In view of the facts and circumstances ef the case, ‘

the fellewing directien is given:- ?

"Respendent Ne.2 sheuld dispese ef the
representatien of the applicant in
accerdance with the law taking due nete
of the varieus cententiens raised in this

OA and in accerdance with the rules,

If Sriv.Srimannarayana, is net
relieved frem Tenali, then the applicant
sheuld be allewed te centinues as LSG PA,

Repalle, till his representatien is dispesed
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of and then ealy Sri V.Srimannarayana
sheuld be plieved and—sh R=Bt-Goliomed
1f it i8 decided te transfer the applicant
frem Repalle te Bapatla., In case Sri V.
Srimannarayana, had already been relieved
then the applicant may ask fer leave for
the peried till the dispesal ef his repre-
sentatien. If such a leave applicatien
is received by the Respendent Ne.l, the same
should be granted te the applicant £111
such time his representatien is dispesed of."
,
6. The 0OA is erdered accerdingly at the admissien

stage itself. Ne cests,

The Registry te Send a cepy ef the OA te the

Respendent Ne.2 alengwith this Order.

@aw&-
{ R.RANGARAJAN ) ( D.H.NASIR )}
MEMBER (ACMN) VICE CHAIRMAN

DATED:this the 27th day ef May, 1999
Dictated te stene in the Open Ceurt

ok
DSN

il
-aﬁlr\eq

-

'm\‘

c-0




e IST _AMD IIND COURT
COPY TC:~ ' ‘ : ,.:
,1. HOHNJ . TYRID 3Y . CHEZCKED BY -
i < COMPARZD DY Appﬂaufo 3y
N 4-2. HHRO m(n) . . .- \
' L C o THE CENTAAL ADhlhlsTH\TIUE TRIBUNAL
3. HBS5JP mea)y " * HYDERAB'AD BENCH : HYDERABAD,

//4ﬁ5 HONYBLE MR.IUSTICE D.H.NASIR.
. VLCE-~ CHAIRMAR

. : o TH E~HEN- BEE—MRSHTRAJENDRA PRASAD
} : _ : ‘ . MEMIER (a) -
\

- ',//?ﬁc HGN BLE MR.R.RANGARAJAN :
L . Yo7 MEMSIR (A)

il ) ’ . " . i u -
o - L T THELHBHBETTRL T 5L AT TR ANESUAR
: mrma ® (3) !
! URDER:'. 5/.-) '{]Tﬁ ) h |
. : ' " -, ORDERgf JUOGEMENT: )
| e . : T ’
n . . ‘ MAA2aT7/ T o,
P y o coia L -
! © on. nol 73?{: i . \
"y ' ' CADPITTER HND INT, Im DIRE"TIONS
K s ' .. Is§uED. ¥ S :
ALL « ‘
oy - G.P.LCLECSED. . '_: . - -
" b R.AJCLOSCD. . ¥wgrg smafas Ffasy.
' : i ) Central Administrative Tribanel
PR o ,_ 0.A.\'0LG3ZD. 970 / DESPATCH
; ' . DISPGSER. OF WITH DIR.C) 1ONS
:; . . . -." A r D Rt & "'3 JUNm N
¥ ", DISMISSED. - 1 .
T - : - awumaﬂnmﬂa
DISNISSED A UITHDRHUN‘ HYDERABAD BENCH

(/’ﬁo ORDER AS T3 £OSTS.

y _ . - -

PN SRR oo




